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{b) whether this responsibility has been
taken over by Union Government and the
State Government in certain areas of Stage
Il; and

(c) whether Haryana and Punjab in their
own areas have written off the costs of lines
water courses from loans allowed to farm-
ers?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAIKOTADIA): (a) Total liabilities in
Indira Gandhi Nehar Project Stage | is Rs.
43.52 crores (excluding ordinary loans) of
principal and in Stage |l 1s nil.

(b) Under revised financial pattern on
Central assistance effective from 1.4.1986,
the cost of construction of water courses
from outlet to 5-8 ha. block is being borne by
the Government of india and the State
Government as grant on matching basis with
no liability on farmers. Therefore. under the
present financing pattern, the water courses
construction in Indira Gandhi Mehar Project
Stage-!l would generally be borne by Gov-
ernment of India and the State Government.
Only 1.24 lakh ha. of the Stage Il of the
project has been included under the Cen-
trally sponsored scheme of Gommand Area
Development.

(c) Asregards Haryana and Punjab, no
request was made by Haryana and Punjab
to the Government of India while taking
décision, if any, of waiving of the recoveries
on account of loan recoverable from cultiva-
tors for construction of water courses.

[Translation)
Price of Agricultural Commodities
6415. SHRIMITRA SEN YADAV: Will

the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:
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(a) whether Government propose to
give remunerative prices of their agricultural
products to the farmers;

(b) if so, the steps taken thereon; and

(c) the number of procurement centres
proposed to be opened by Government
during 1990-91 to give support prices to the
farmers of their produce?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) and (b). Government fixes the support
price for major agricultural commodities. The
procurement prices so fixed not only cover
the tarmer's cost of production, but also
provide him a reasonable return. A net work
of purchase centres is set up throughout the
country and is expanded according to needs
from time to time tc avoid possibility of dis-
tress sale. With a view to ensuring fair re-
turns to the farmers, the Government has
recently set up an Expert committee, exam-
ine and recommend other measures to
improve the remunerativeness of crop pro-
duction.

(c) 7749.
[English]
Production and Export of Cotton

6416. DR. VENKATESH KABDE: Will
the Minister of TEXTILES be pleased to
state:

(a) whether Government are aware of
record production of cotton in the State of
Maharashtra;

(b) whether Government propose to
encourage export of raw cotton to provide
better price to the farmers;

(c) the export of raw cotton for the last
three years,
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(d) the steps proposed to be taken to
ensure better prices to cotton growing farm-
ers of Maharashtra?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
Yes, Sir.

(b) Government have already released
a quota for the export of 13.85 lakh bales of
cotton during the 1989-90 cottun year to
provide farmers with the benefit of higher
International prices

(¢) 13.67 lakh bales of cotton were
exported during the 1986-87 season, 0.44
lakh bales of cotton were exported during
1987-88 season, and 0 77 lakh bales of
cotton were exported durnng the 1988-89
cotton season

(d) The purchase of cotton in Mahar-
ashtra s presently governed through a
monopoly procurement scheme operated
by the State Government

Import of coconut oil

6417. SHRI K. MURALEEDHARAN:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state

{a) whether coconut oll 1s being im-
ported at present,

(b) if so, whether Government propose
to stop the same tfor the benefit of coconut
growers; and

(c) if not, the reasors therefor?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a)Coconutoilisacanalised temandS.T.C.,
the canalising agency, Is not importing any
coconut oil at present
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(b) and (c). Does not arise.

[ Transiation)

Delhi Vegetables and Fruits Consumer
Cooperative Federation,

6418. SHRI R.L.P. VERMA: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether itis a fact that all the shops
of Delhi Vegetables and Fruits Consumer
Co—operative Federation are being run on
contract basis:

(b) whether these shops are trading in
cloth, sugar and other articles and if $o, the
details thereof;

(c) whether all the member societies of
the Federation are lying closed if so, the
reasons therefor;

(d) whether the federation is maintain-
ing bogus accounts,

(e) if so, the action taken thereon;

(f) whether the Regist-ar Co—operative
Societies, Delhi Administration, Delhi Pro-
pose to enquire Into the matter; and

(9) if not, the reasons therefor?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) According to the information furnished by
the Registrar of Cooperative Societies, Delhi,
the shops of the said Federation are manned
by the employees of the Federation.

(b) The federation is trading in cloth,
sugar and other articles for which necessary
licence/permit. has been obtained by the
Federation from the Food, Supply and In-



